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live appointed by the Central Government.
And they can get the figures from there.
Therefore, | would urge upon you to take up
this matter. | would Hk; my friend, Mr. Om
Mehta, and also the leader of the House to
take it up with the Finance Minister and see
that immediate relief is made available.
Otherwise, the 80,000 growers of coffea who
are producing coffee and are also earning
substantial foreign exchange, will suffer. |
hope this matter will be looked into on top

priority.

MR. CHAIRMAN: Yes, Mr.'pahadia, you
are moving.

THE GUJARAT APPROPRIATION (NO.
2) BILL, 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA); Sir, | beg
to wiove:

"Thai the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the State
of Gujarat for the services of the financial
j«ar 197G-77, as passed by the Lok Sabha,
be taken into consideration."

The Bill is in respect of Supplementary
Demands of Rs. 15.75 crores voted by the
Lok Sabha on the 4th November, 1976, and
an expenditure of Rs. 19.37 lakhs charged on
the Consolidated Fund of the State of Gujarat
for the year 1976-77. Full details of the
provisions asked for have been given in the
Statement of Supplementary Demands for
Grants laid on the Table on the 3rd
November, 1976.

Sir, | move.

The question was proposed.

SHRI SANAT KUMAR RAHA (West
Bengal): Mr. Chairman, Sir, once again the
Gujarat Appropriation (No. 2) Bill has come
up before us for
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discussion, Sir, the prolonged period of
President's Rule in Gujarat has created a big
question in the minds of people as to how
long this Presidential Rule wiE continue. It
has also been reported that in a House of 182,
the Congress Party has a strength of 106
members. If that ia so, the question arises;
How long will the Presidential Rule continue
despite sufficient strength of the Congress
Party there?

It has also been reported that with-in the
last 12 months the Administrative Committee
of Parliament met only twice, to deal with the
situation prevailing at present in Gujarat.

Sir, it is also a fact, as reported in the paper
published  from Bombay, dated 13th
November, that a hard core leader of Jana
Sangh and RSS, Mr. Basantji Thakrar,
MLA, who had joined the Congress,
Was arrested under MISA, a day after the
murder of Mr. Dhanji Bhai Kotialwala, in the
public view, in day-light. This indicates that
the Jana Sangh and RSS people are entering
the Congress Party to get protection, to  play
with  the Congress  Party  according to
their motives.  This type of the game of
defection, i.e. Ava Ram and Gaya Ram, is
going on.  As the Congress Party which is the
ruling party is responsible for the whole of the
country as well as for Gujarat which has a
vulnerable place in the politics of India, will
the ruling party and the Government take these
things into consideration seriously that the
people of Jana Sangh and RSS are entering
into the fold of the Congress Party? Is this
the  lesson that we got from the so-called
total revolutionaries operating  under  the
leadership of Mr. Jayaprakash Narain? Sir.
this is  politics which  should be considered
seriously. In which direction is the
vulnerable State of Gujarat going, in the
matter of politics, despite tile sufficient
strength of the Congress Party, there after this
ghastly murder in Porbandar, the  birth
place of Mahatma Gandhi? It is
surprising, amazing and amusing also how,
in Dbroad day-light, the Chairman of the
Municipality of Porbandar could be
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[Shri Sanat Kumar Raha] stabbed and
murdered. The big question now is whether
the  Administration of Gujarat, under
President's rule, is strong enough to face
the challenge posed by the reactionary
forces which are still there and who are
entering the Congress fold. Combing
operations district by district, are going on
there by the State Police, the Armed Reserve
Police and the Central Reserve Police. These
operations have led to the seizure not only
of arms and ammunition but also
foreign-printed literature.  These things indi-
cate that Gujarat is full of conspiratorial
elements both in kind and in the shape of
political leadership which is not only
indigenous but also imported from abroad.
Another question is, how long the Presidential
rule will be there, whether these things
can be coped with and tackled by the people's
strength and initiative under bureaucracy and,
if not, whether a popular Government will be
formed there in place of Presidential rule.

Sir, the Baroda dynamite case is still going
on. Through the combing operations we came
to know that 178 pistols scores of guns, 6,000
cartridges, smuggled goods worth Rs.
2,93,000— from one district—and also illicit
liguor Worth Rs. 17,000 were seized. | do not
know how the Administration in Gujarat
under the President's rule is going on and
whether the entire thing can be exposed to the
public through a popular Government so that
Gujarat can come under the 20-point
programme during the emergency period and
join the mainstream of Indian national
democracy which we must uphold with all
our strength.

Sir, all these phenomena indicate that the
situation in Gujarat is full of uncertainties. |
do not know whether the Administration
under the President's rule has been
complacent or whether it is aggressive enough
to meet the challenge of the reactionary forces
there. | think a bureaucratic administration
cannot cope with the situation there. It
requires people's

[RAJYASABHA]

Wo. 2) BiH, 1976 8

involvement, co-operation and initiative
because it is a political thing and the people
should be involved entirely to fight against the
reactionary ~ forces.  The  bureaucratic
machinery is insignificant to face the problems
and give solutions. Apart from all this, there
is the other phenomenon in Gujarat—the
aftermath of cyclones and floods. The
problems involve the people who have to face
them and who have to have their grievances
redressed sufficiently. The prices are rising.
We all know about the high prices of
groundnut and cotton.  How are all these
things happening under the President's
Rule? Despite the President's Rule being
there, despite Emergency, despite the 20-point
programme  having been launched, | find
no improvement there, politically,
economically and socially. Amongst the
people who were arrested by the Janata Front
Government and who are still in jails, are the
people from the Congress and the CPI. The
administration under the President's Rule is
still not doing anything to release them from
the jails; these people can fight the reactionary
forces, the forces of destabilisation which are
being supported from abroad.

1

I do not know how far the 20-point
programme has been implemented. | want to
urge upon the Minister to state in his reply the
achievements in Gujarat in respect of the
implementation of the 20-point programme.
Minimum wages to agricultural workers are
not being given, though this is one of the most
important' and vital points of the 20-point
programme. If this is not implemented. | think
the administration under the President's Rule
in Gujarat is failing in its duty.

Finally, | would request the Minister here to
convey that some employees, ‘temporary
employees, under the Auditor General's office
in Rajkot are still under suspension. Their
cases should be considered and they should be
reinstated in their positions.

With these words, | support the Bill.
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SHRI YOGENDRA MAKWANA
(Gujarat): Mr. Chairman, Sir, | rise here to
support the Gujarat Appropriation Bill and
take this opportunity to pinpoint some
important  issues  pertaining to the
development of Guijarat.

Sir, Gujarat is under President'3 Rule, and
it means, in my humble opinion, under direct
control of the Central Government. This
means the happenings in Gujarat are taken
by the people of Gujarat as the result of the
acts of the Central Government. Thus, it is
clear that the Centre will have tc tehe. due
care of the problema and development of
Guijarat.

At the outset, | want to warn the
Government that there is an impression that
the initial impact of Emergency is slov/]ly
vanishing and the vested interests and the
reactionaries are slowly raising their ugly
heads in the Sstate. The tempo of implemen-
tation of the 20-point programme seems to
be (flowing down. | would request the
honourable Home Minister to be more
vigilant in the matter because when the good
effects of Emergency start vanishing and the
tempo of implementation of the 20-point
programme starts slowing down the
reactionaries and the vested interests get an
opportunity to raise their ugly heads and
make mockery of Emergency.

The second pcint pertains to the
development of Gujarart. Everyone in this
august Hou&e will join with me when |
congratulate the Petroleum Ministry and the
Oil and Natural Gas Commission for the
clean and magnificent job that they have
done in producing oil in Bombay High Area.
Sir, from the data and facts revealed
officially by now, it is very clear that this
search of oil and gas in Bombay High will
provide a unique opportunity  for
development of the Western Coast in the
near future. It is also clear that the oil
structures in this area are, on the one hand,
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nearest to the coast at Diu on th Saurashtra
Coast and in the sout nearer to Navasheya.
At the thir< point, the Tapti structures are
ver; near to the Gujarat coast. This mean that
the whole coastal area startmi from Diu to
Bom nay can be develop ed.

Sir, here | want to make a con crete
suggestion on the use of thi Bombay High
gas, as | think use o oil is already well
looked after. H addition to the associated gas
alread; flowing out with every barrel of oi
produced, we have vyesterday crosse' a
production cf 15,000 barrels a da\ i and it is
learnt that huge quantitie of natural gas is
likely to be avail able from Bassein wells.
Though agree that ga3 should as far as pos
sible be U3ed for industrial purpose because
it contains rich material like propane and
ethane, | thin Government should give
methane fc fertiliser and power generation i
Gujarat. Here | would suggest pre jects like
the fertiliser plant an the sponge iron piant
on the Gup rat coast. | also feel that a gas-
ba3e power plant on the Saurashtra coa<
should be considered as there is ri other
possibility of a power plant b ing set up in
Saurashtra. Coal trar shipment is impossible
because < change of rail gauge at Viramgar
and the atomic power station is ali not
coming up in the near futur Carrying power
from the Gujar; area to Saurashtra through
now lines of 500 kw. or more meai huge line
losses to the Electriai Board. | hope the
Government wou favourably consider these
proposj and give Gujarat its natural share.

The second point that | want touch is
regarding ground-nut oil. am happy that the
hon. Shri Geor has announced a support
price Rs. 140/- per quintal for ground-*! oil
and has looked into the inter-? of the
consumers. But now | am a urge upon the
Government to crei a buffer stock for the
lean per
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[Shri Yogendra Makwana]

by voluntary levy and to see that
hoarder!! of ground-nut oil do not take
the oil out of Gujarat or hoard iti the
godowns in the border States till the lean
period or do not smuggle it outside India.
If this is not checked, the benefit of
lifting the curbs on movement will not
go to the consumers of any State but will
go to the hoarders.

| also wish to bring one point to the
notice cf the Government that in
Saurashtra many persons are farm-ers-
cum-millers and solvent plant owners. In
Guijarat, there is one icecream which is
called as "3-in-I". In Saurashtra also
there is this "3-in-1"—these farmers-
cum-millers and solvent plant owners, as
they are described thers. They have
played havoc with the consumers'
interests; they use their label as per
requirement of time and they get
concessions. They cry in the name of the
farmers and they get benefit as millers.
Th”y talk in the name of the farmers and
blame the millers. But in reality, they are
one and the same.

The fourth point is about providing
housing to the rural poor to whom we
have given house sites. Let me inform
this' august House that there is a great
possibility of fulfilling this programme in
Gujarat as Gujarat has got the structure
of district and taluk Panchayats. If
properly planned, we can build more than
two lakh houses for the rural poor. The
Baroda District Panchayat, with the
guidance of Shri Sanat Mehta, ex-
Minister, has already taken up a
programme of 25,000 houses. But here
also the decision of increasing the
amount of Rs. 150 for the development
of house site taken by the hon. Minister
of Works and Housing is still not im-
plemented. | hope that the Government
will be vigilant in implementing such
decisions in the States where power is in
its own hands.

Sir. Shri Raha just now pointed out;
about the law and order situation in
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Gujarat. | definitely share his anxiety
when | say that MISA is being misused
in Gujarat. Sir, in my State if | say MISA
means minority and minority means
Muslims, it will not be wrong. It will not
be out of place if | mention one telegram
which my hon. friend, Mr. Ibrahim
received this morning. It says:

"Still MISA of Tadha and Manva of
Modessa not cancelled. Please try
immediately."

Sir, this telegram mentions the names of
two workers of the Congress Party who
have worked for the Congress and who
are peaceful citizens of this country. They
have never committed any offence. They
are merchants. But | do not know how
the administration has issued warrants
under MISA to these workers of the
Congress. The telegram has been sent by
Mr. Irshad Mirza, who is Vice-President
of the Youth Congress in Gujarat. Sir,
this is really a painful situation for all >of
us. There are many people who are re-
quired to be arrested under MISA but are
3till out. We cry for their arrest. But, as
Mr. Raha rightly pointed out, because
they have come within the Congress fold,
nobody lays hands on them. One MLA—
I do not want to name him because the
Home Ministry is well aware of that
fellow—is now out. What has he done
during the elections? He made several
murderous attacks on the Congress
workers. He went to the extent of
attacking our Prime Minister in a meeting
at Unja. It was a pre-planned attack an<j
it was so severe that the Prime Minister
was not able to address the meeting.
Fortunately Mr. Madhav Sinh Solanki
and Mr. V. C. Shukla were there and they
protected her, and she went out of the
dais. The wind-screen of the car was
broken. The police report says that there
was a plan to murder the Prime Minister.
That fellow, who was the President of the
Jana Sangh, is now within the Congress
and, therefore,—I am very sorry
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to say all these things—is now out and no
MISA can touch that fellow. This is the
situation regarding law and order.

Sir, there is one Advocate-General in
Gujarat. His name is Mr. J. M. Thakur. | do
not know what he is doing for the Legal
Department in the Narmada Tribunal, but he
is given three air tickets; one for himself, one
for his wife—I do not mind —and one for his
dog. He travels with his dog always. He never
comes straight to Delhi from Ahmedabad, but
he comes via Bombay. He flies to Bombay
from Ahmedabad, takes his wife an” dog and
then flies to Delhi. Why this concession is
given to him, | do not understand. What is the
utility of a dog in the Narmada Tribunal?
Does this dog argue the case of Gujarat? If
the hon. Minister gives me a reply, | will be
very happy to hear him because the dog is al-
ways travelling with this Advocate-General of
Gujarat. And money is wasted because there
is nobody to check it. The administration has
gone to dogs in the real sense of the term. |
am very, very sorry to point this out to the
Home Minister and the Central Government.

Sir, the same is the case with the Gujarat
University. The Gujarat Vi-dyapeeth, for
which | have spoken many times in this
House, has not improved. Even then the
Education Ministry gives grants. Sir, the
Vice-Chancellor of the Gujarat University has
played havoc. Many allegations were made;
not only allegations, but many reports are
against him. He is the man who was
responsible for the Nav Nirman movement in
Gujarat. The election to the Syndicate was
due on the 12th of this month. But he did not
make any arrangements. Why? This was done
deliberately because he wanted to be the
whole and soul of the university in the
absence of the Syndicate. Now the Vice-
Chancellor is behaving as he likes. Though
sufficient proof is with the Government
against him and  though the
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Home Ministry from here has sent a directive,
the administration of Gu-.. jarat does not
remove the Vice-Chan-, cellor. Why, | do not
know. Pro-* bably the Vice-Chancellor like
the Advocate-General of Gujarat is a
favourite of the Gujarat administration.

One point regarding the Boards and
Corporations of Gujarat. Many a time in the
Gujarat consultative committee meetings and
with our meetings with the Governor and
officials, | have raised this point. In Gujarat
all the Boards and Corporations—whether it
is GSFC, GIFA, GIDS or GMDC—are
flooded with capitalists of Gujarat. No
common worker of Gujarat is ever placed on
these Boards or Corporations. We see the
same faces repeated every time whether they
belong to Jan Sangh or Congress (O) or
Congress (R). Whenever some party comes to
power, they put their own men and they are
never changed. The officers and *he
bureaucrats have always stood by them and
enjoyed their parties. They also do not want
any change. How long this will continue, I do
not know. It is very pathetic to describe these
things here, but these are all facts. The
capitalists and reactionaries of Gujarat have
dominated the administration of Gujarat and
the bureaucrats are behaving as if they are the
Subas and Nawabs of Gujarat. In- the last
days of Mughal empire,, the administration of
Delhi was within the four walls of Delhi.
Gujarat is just like the Mughal empire and
these people are behaving as if they are
Peshvas or Nawabs. Nobody from here is
checking them. We the Members of
Parliament from Gujarat or MLAs have no
voice at all. Therefore, | have to speak all
these things in this august House which,
personally, | do not like. But |1 am helpless
because we are under the President's rule.

Sir, there is an urban ceiling lav which is
being implemented in almosi all the States.
Gujarat has an excellent system of co-
operative housing The co-operative law of
Gujarat ii
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[Shri Yogendra Makwanaj ne of the best in
the whole country and we have an excellent
system of s0-operative housing. Even a
small patwala in Gujarat has his own house
under the  co-operative -housing scheme
under which there are common amenities
available to the members. The land belongs
to the cooperative housing. The house
belongs to the co-operative housing.  Water
facilities and drainage are common. But in
Delhi there is a group housing scheme. And
this group  housing scheme is exempted
from the urban land ceiling law whereas in
Gujarat it is not and the result is the housing
and construction  activities in Gujarat have
come to a standstill.

The primary object of the land ceiling Act
was to get the land and to provide more
bousing facilities to the people there. Instead
of that, the situation now is that the housing
and construction activities have come to a
standstill.. .(Time bell rings)... Sir, | have
not spoken on the Constitution (Amendment)
Bill because...

MR. CHAIRMAN: That is not the reason.
You should wind up now.

SHRI YOGENDRA MAKWANA: Sir, this
is pertaining to my State and | am speaking for
the first time on this in the House . . .

MR. CHAIRMAN: You have to wind up
your speech now.

SHRI YOGENDRA MAKWANA: .. .and,
therefore, | expect you to give me some more
time.

Sir, as | mentioned, this ceiling Act is not
being implemented in letter and in spirit. They
do not £five the facilities of section 3 and
section 4 of the Act to the co-operative hous-
ing societies and, therefore, the construction
activities have come To a standstill, |
approached many times the Minister of Works
and Housing, Mr. Bhagat, and he told me that
because the Gujarat Government was
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not co-operating, they could not d© much. |
have enquired from my friends in Bombay
and | know that the same concession is given
to the Bombay housing co-operative socie-
ties, but it is not extended to Gujarat. This is
because of the bureaucrats only . . .

(Time bell rings).

MR. CHAIRMAN: The total time allotted for
this Bill is only one hour and, therefore, you
cannot go o* speaking.  You have to wind

up.
SHRI YOGENDRA MAKWANA: | am

winding up. Sir, and | will nof take much
time.

Sir, | have told you about the law and order
situation in Gujarat, about the operation of
MISA and also about the infiltration of the
right reactionaries who are enjoying the
patronage of some people. They are all out
and | again request the Home Minister and
the Government to take some action at least
against that one particular man who attacked
our Prime Minister and who organised
murderous attacks at several places and who
committed atrocities during the elections.

With these words. Sir, | supportthe 3
Appropriation Bill. Thank you, Sir.

DR. M. R.VYAS (Maharashtra>: Sir, |
support the Appropriation Bill. When we are
passing this Bill, we have to be conscious of
one fact and it is this that in view of Gujarat
being under the Presidents Rule,  we have a
responsibility towards that State. As Mr.
Raha has pointed out—and it was endorsed
by the speaker just before me— one of the
very important factors in Gujarat today is the
situation in regard to the general conditions
with reference to the MISA and the operation
of the other laws.

Sir, in Gujarat we have witnessed a very sad
spectacle during the last seven years. We
outside Gujarat have always believed that
Gujarat being the homeland of Mahatma
Gandhi and people like Shri Vallabhbhai
Fa'fel, there
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should be a kind of peace-loving forces in that
State which  should rule the State. But we
were nudely shaken by the fact of the violence
that broke out in 1969 resulting, | think, in the
highest number of deaths in communal riots
since 1950." Thisis  the same thing that is
underlying  the  situation in Gujarat today
and we should not take it easy and believe that
everything is in order because we do not hear
many things about what is happening on the
surface and below the surface. The
difficulty that has arisen today in Gujarat is in
my opinion, that we have an administrator
appointed on behalf of the President and |
am confident and | feel that he is trying his
best. But, after all, no administrator can do
justice to the desires and wishes of the people
in the same manner as an elected Government
can do. As Mr. Raha pointed out, the
Congress  Party has 102 or 106. But, in my
opinion, Sir, that is immaterial. There is
instability in the State irrespective  of what
number we attribute to the Congress party.
As Mr. Makwana has pointed out, some
Member has joined the Congress. How he has
joined, | do not know. But he says that he has
joined. | am not interested to know whether he
belongs io the  Jana  Sangh or any other
party. But the fact remains that elements
which have been  causing violence and
disruptions and are devoted to destruction of
democracy are raising their heads in the
present circumstances. My own
experience says, because | was observer in
Gujarat during the last election—I had the
opportunity of meeting many leaders in that
State, my  parents hail from that State and |
speak that language and | know from my own
experience— that everything is not rosy as it
looks from a distance. We  have left it to
the Administrator, Sir, and we have also a
Consultative Committee on behalf of
Parliament. But beyond these two things, we
have no link whatsoever with the
administration of the State. Neither through
the local MLAs nor the MPs here, nor do |
believe on be-kalf of Parliament, which is
supposed t» be in charge of the State, there is

[15 NOV. 1976 ]

(No. 2) Bill, 1976 18

any link with the day-to-day affairs of
the State. As a result, people who
have  been  supporting the  Govern
ment—I am not interested  whether
they support this party or that party—
but people who have been loyal, people
who have been in the forefront for
working for good causes, people who
have been associated with local pan-
chayats, people who have been doing
excellent work—they have been arrest
ed under the MISA. And | find from
my own experience that there is no
remedy whatsoever against such bad
arrests and mala fide arrests. What
happens is that we complain. We
send it to the Ministry of Home Affairs.
They forward it to the'local adminis
tration. But what is local administra
tion?, They are the same people who
sit in judgment on their own actions,
and

SHRI OM PRAKASH TYAGI (Uttar
Pradesh); Thank you very much.

DR. M. R. VYAS: And the person who has
charge-sheeted or arrested a person, he sits in
judgment and writes back that these are the
causes for which we have arrested this and
that person. This is very unfortunate, because
the elements which are threatening the
instability of Gujarat are the elements behind
influencing the local administration to arrest
those very persons who are working in sup-
port of the 20-point programme. And which
are these elements? We have seen in the past
that Gujarat has a very strong lobby of middle
class businessmen and people who have been
associated with activities like smuggling.
Guijarat has a very bhig coastline, and to stop
smuggling is difficult. But if you allow
smugglers to have influence in the
administration of the State, it is a danger for
the whole country, because smugglers have no
identification, they have no particular love for
any item; they may smuggle arms, they may
smuggle our food; they have no responsibility
to the people and to the progress of the
country.

Therefore, Sir, | would like to request on
this occasion, while we pass
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[Shri M. R. Vyas] this Appropriation
Bill and we sanction the money, that we
should devote more attention and some
sort of permanent committee should be
attached to see to the functioning of State,
as long as the elected government is not
set up. That Committee should have the
right of access to any power in the
administration of the State. Since we have
not dissolved the Assembly, it is all the
more partinent that Parliament should
have a greater say in the functioning of
the Gujarat administration.

With these words, Sir, | support the
Bill.
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T R I 7 foeer ey ) qo-wR
&1 wrgufs a1 mEs T@oam gwn

T HET & 20- G waw AT g

a1 71 qom aet ¥ s-qh wdww
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Y owws ¥ R ¥ 1w st
87 qa tﬁc::rﬂ Ffear -frae Al
uﬁlaﬁ"ﬂa‘a’tmﬂﬁ it T

gt afufet @1 afer 47, 2 o
%arﬁ 7 Tregafy maw Fy am F a7
ot wrer foor aw g4t WS wRdr
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e # O “egTmet arar
fae zar w81 & 1 g “egmY” ofr o
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et & i gd 10 F gre farer

T | 20~ FABT o1 S ¥
qraq gwr =ifew AT qreg awAr &
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a% | gafen o Fafal af (qafa
1 warer grgeagAr & WL g Hqar
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FOIET & WEAT 2,12000 SHIZ
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40,000 ZI37 AIZZT T A f‘a:ii
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m?mﬁqmufw 40, ooo(w"m
gwr7) ez 3w @iz A foir g9F
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% BT FFTTH THA § 12,000(H17g
gAR) e faF 7 | AR T
sTRudaafes 4 fad dam-
awe fawr 99T § 25 AT WiE
wrea fd wafs T 40 gRiT e
efrza fod | @ g TE 8 |
Az difar e ¥ qava § qegnfa
qTEA % AT 4187 UFT ST AT
# w€, 999 &7 FAFH B T A

wE, T W ¥ gy W A i 2
qATATT & 0T Ty A A 8
vl e 2 Hfvw vy o= qvw ¥
Forg w3 741 P )

qe ¥ 75 F AT F AT H q_
& Aar faar fy aem § gowAr qar
F A1H frary A7 qawAT a1 A
= AT AT Hop AT ATAT AT
Farfesi oF A= A7 7 fer
ST &) MT SO % A gt &
e A e b ¥ A
&1 AT § qAKAT T 3978 TewraT
FOT 20 &0 27 FAT 1 AT AAAZ
WY St 1 wrR-fawa, 717 wgET
¥ qa &y & faq IgesT 747 21 737
qraeg F a faw Twr av wdife get
& @ 7 a9 ¥ AT 09 g7 afFrw
s fear 41 )

g gefwe &7 aqr vy | fafye
weand fearas # Wi a0
BT AT AIW AT F AgrAAT
T % fest YuFferoraiw oirqw
AN FT WAT AT | AT F w4
A # 8 (w13) W 76 @I fpgze
TAGAT T FZ0E 4T | FEHTEY HHAL
F OW WO A AAg F At § faw
1 W 13 2577 455 fewda =1 =
TEAAN | IT AT H OYUGAT ¥ A
srewrd faan dawgranr dfazas
ey =veii { wear wrw sy faan
FifE W wIH 97w BT
T qT | THE FAST 98 gun e
Wy fodl 7w &1 d7 A2qw 97 F
FEATTIAEL 7 10% 1277yq =i fasr
gt g9 %7 d2q9 Y F wwie
FO GIT WOH AT @F Agigar
R AT aNT ag & e at &
fag w4t 50000 =7 BT =I1F, A
frms” 437 % fFY oul FrEReT @
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[ grE® FaTfAarn]
w7 w=2rF wvAr i R 3aA
qrzR FFCHR GF wUQ (FAT arg 40
wrfed WL TAK IO AT HALATT A
AT ATFTLHRIGI T HAT 1 H A AT
arfelr | AT T A AT AGA Aifr
ot 7% 3 THET AT H T T F
ot g wfed | T INEAT 0y
FErA0 B ECA 4T ATRA AT F
wrpae 37 Fr AT A Trfzg
qi=at ‘T Tre TR HLA AFATE @R
Ft f 04 T TEEEA ATLAA FT
grar sy fost gawr ofeas dw7
w1 fgmr waAraT ¥ fag da  taawo
swFTqT  H WUINT S 9% (wHA RS
2 fra WAL ZAA ATATL TATAT FE
zy qTT A AFA TIAAE FN AFA(ET
5 Faobar o wfed ifs 39 =@
g7 faxm 8% 1 F¥aT aeqfafr &
STAT T AT FEA FEOA [ TTAv
SRT ALV X GAG AT TS A7 FEAT
oA T FAAT HE HHIT & FAG
we U= fawrfor & armp v
T2 WY A WOAWILH G F
ytxpw Tefr wwma T Far
aft a% FFrfow g€ & MY T o g7
s gAT § 4 RO arrar g fx g
fri % o1 T i g &g wrAwrd feaa
wifi 0 & 7T ywa grar ey | a-
@ Gu1 AuAEE 7T o fr et
% FITIA HAT AL T IHISA /I BT A0
sarm foeg Tegla maw ¥ TR
T WG GEET AT A I5T
agyarar
afeme fageta & wrad & o7
wstaA WX ST R 1B A
Fgt oy afear fAarsa wr TR
FIMATT § 1 AT AF FLIT | AT
86 T HMTIAF FT qHFE 1 IED
y swwA s W wifes a0 ot
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¥E TIAAW g AvE gr vE &
1971 % TF7A F wzer =g fafaara
1 & daidz g wafys wfay
qafar & Alax ¥ TAma WL A
spfafaqm gtz gard @T TEAT
zam  qAwT fRAv ar awitn @
zreitz fror oAv 97 IAR AT A OTHE
sqvar Bfeet emfaw wrETR R
weqfafz gror g aT--gERA 32
iz qfem AR wfwe W
TR AW R wArd Aqr ATETT
zfez #t wferdt & faeg wwTE dr
wE-3 mwe ® € ufem
g dfaed ot & famg &
e # 7 WEAE 6T N E
fr dfqer earfar 8 ux @If@ &,
gqravma A % fag stama fear
AY @z we AW wF A5 AEAE
wags A SfAPE A ATRT Her
Fi %) egmararg epfafaea wrorh
TR E WA WA & gL Al
FfeaiE ¥ wzedtz A1 g Proad w0
Tt & wqT WE &g 9 g1 0
w7 w10 AF7 gAm  frar sroar
afrg wdt AaF #5737 W & oo
it A mwri ) oY 2TFY WTR W
qwa ¥ srafeqa AT E w9w I
afea ofwm am w1 wdar AT 0n
1 AW R wAR A & AT AT g
g—xz TAM wAT AT wA TEF I
frgfar aa d#g@= & 2 #5719
F wrAn #fF 1969 % TIUH
FepAw wgEs waw w0 fEn
FETT 7 TR AGT ® WAHT %
a5z o FFUAR wHF T [}
uFT wERammarr &1 dfeww oAifaw
# gRFAAT BT qUAEETT T
F1 ouiw g 3IF FITE AT

THAA TER T w7 gfEE ¥
mrfeEia & NEerT agi fzar

=1
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@A E AW FLAT | IeE AT
a=ar, FTHZ aglt WETAT § W7o
qFo U0 W% SAAY T TS TTZH
Fvam | TE FOIT WU A A F
WITgTIT W FE 1 WEIyrIT A-
qitr ofged W 7 framy E A%
it aT% arzd £ e gfes wr dac
SAE A17 % AEA AR B 1 WTe
Uilo Mie, HAAY ¥ TSEIA TN
Wi T BTATRAT WA § Twaoq FT
se i frm Y wr g UETA A
frare wwr & FTAi & W% qew
¥ Toiw 94 FT QI=mA 9ar q
ofen & TF 70 wEwEdi &1 gEEE
ax 7 famr w7 asee fagrs 5w
F1 AT TEE W 4ifE qEUA
#ofes agdl 4 fw =@l qiegEv
ARz AT W7 gz W At argdr
o fr T Y TEEART a4 ) HEr
7 gl fagTs wwT Aaqr qRIIAl &
TAANAZN AT AHAAH A7 oY S
o o BT oogT §F
®RIL TEA F0 FAAN FA AE HIT
gardl gura "qa&T s Fv qfemy fifew
st fs dgurn fefigae &, €7 #, 7%
4, gxE (Wi ¥ 9 9L Arx
TER F OKAG FT AT W Te
FET BT AT A gEEr FITE W
i @A fGrar @i ofFw
difer ¥ S gavar @zt w7 faar o
Figfes da@ ars @ Twm F
A WE)

S Fwa 7z & ' qsma oaw
ofes ad= dwT AT ZETHT FT OF
g1 fom BA{i qwwa § ww@r e
& AW 39 f2Ay TEW wOAT
wsEa Ffeeso i ofem g areAr-
fdw @rit a1 fowre agw «a@r
faar #iT ST m= o RETe ¥
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§F argAfey Ffafe & w0
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BA7 K42 7 1 zafaa & 72 am
war g f7 o it qgemz gredy wIT
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[=t eadm wenfaar]

a2l faaft | ogh 78 gwd foy @ oF
wfa & afear? & a7 qzaqt =1 79 @
Fatear star faar mav | A= qriasaz
#r ¥fafidfadt & 3 4482 & 47
i fragzre arat R eeqr S s qhea
9faa 7 a<G X A wvd ard adi g
g a7y gfaq waefaat w1 wf asw
T & 1 T FB I § Faaw Tar
Q=T & FF 1T7qa A ofaq 1 @ 7
FTS FICETT FTAA0 7 (g0 7@ a7 G |

agt a® 20-94 TWH FT geAed
g 7z gl AW ®  gegdl A1 AT
& ward 1 A% § | AtwT graa
7z 2 0F qadt AT qzdr A F AT T
AV w4Ar FAEr AN AT E A
ars qfeqg @@ 934 FTIq TG O§
AR AAAT A qmSA TATE AN §
3% Arq gfas g sTaarT 38 w2
2 1 gfers 38T arRors FU H AT HAT
& 1 3asr Frey awnfagi &1 qraAr
FTIAC 7% €IV & | IAX AT I &
fag %1€ 3fea sxgeqr a8t & 37 @12
M gt v gfaq Ty WeAs
T Ty WA H AR TLAOAT IBAT
qedt & 1 gra & &Y oferm & Qe zraqd
#1 oIz FT1F P & A 9L AT
F1L1 97 8 wreg aa e e & faa®
fr aeqt etz 51 7 Brar s A&
afe Gar smar & R ave & ofas
Far TFEET FT ML AReAT ¥ {0
AL e ECE R e TR EARE ER G
F wezd ot ofE, dAaFEr AT a6
uszd AW W ZANT I FAT F
wrg @ § I aga qXara fear o
<1 & s 7 faeg 21 rdf AR oy
TEHHEZ AT T AF |

MR. CHAIRMAN: You have to

conclude mow,
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| gNgw warfaan : fushr faqi
ST qZ T AT A7 AW WA "z
T WMy 7 ar gfaw agr AT
&1 Fpareaaa a1 @y faw a1 727 9¢
9faq uwAL oF i aF 31375 Frq
FE AT A |
(Interruptions)

MR. CHAIRMAN: You cannot finish all
that you have written.

ot R FAihar . simq, &
of fAqz § " w@r F )
MR. CHAIRMAN: No.
SHRI  HARISINH  BHAGUBAVA

MAHIDA (Guijarat): Mr. Chairman, Sir, | rise
to support the Gujarat Appropriation Bill and
take this opportunity to submit a few
suggestions and express my feelings over
certain matters of a very important nature.

Sir, this House very well knows that
Guijarat is under the President's rule and the
Assembly has been kept under suspended
animation. Sir, the President's rule was
proclaimed in the first instance on the 12th
March, 1976 and it was hoped that the
political situation in the State would stabilise
during the short spell of six r* months
President's rule. But, unfortunately, it is said
that that hope has not materialised so as to
ensure the formation of a stable Ministry.
Hence a Resolution to extend the President's
rule for a further period of six months was
moved and passed by Parliament in August
last with a view to maintain the tempo and
speed of developmental and welfare measures
in <he State for some time more. The
Government of Gujarat, particularly the
Advisers, the Chief Secretary and some top-
ranking officers did make efforts to stabilise
the political situation and they did try to check
the subversive activities by the forces of
disruption and de- —" stablisation. They are
said to have created an atmosphere in which
the 20-point programme can be implemented
effectively. Steps have been taken to gear up
the administrative machinery.  Efforts were
made to take the
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State to a level of greater discipline
dynamism, purposeful and progressive work.
Though all these efforts are said to have been
made but with what effect? Sir, all these
efforts have led to no significant result. Why?
Sir, without going into the details of each of
the above mentioned aspects, | would only
say that there is a vast gap between what is
said to have been done

12 Nonw an(1 what *s actually done. | do not
mean to say that the Gujarat Government has
done nothing. But, I am sorry to say that
whatever is done; is done in such a fashion
that people do not feel that it | is done.

Sir, in short, the objective with which the
President's rule was extended, is not achieved
and the hope with which it was done, is not
materialised even today. Sir, the  law and
order situation prevailing  in  the State is
very well known to our hon. Minister, Shri Om
Mehta. He s all the while vigilant and is
actively worrying about the State.  So, | will
not enter into the details.  Sir, disruptive
forces in the State have become active again.
Those who are detained under MISA are orga-
nising classes in the jail and are keep-»  ing
the tempo of conducting objectionable
activities alive in the State through their
relatives, friends and fellow travellers who are
regularly and repeatedly visiting the detenus in

the jail. Even the objectionable letters
written and posted  through  the jail
authorities are not censored. Illegal
publications which indulge in printing

objectionable  matters and  propaganda
prejudicial to the interest of the nation, are not
yet stopped.

Sir, Gujarat was ' and ' is yet the operational
centre of the reactionary forces. These forces
are today given shelter by certain elements in
the ad-m ministration who did not behave in
the past and are not behaving today. Sir,
disruptive forces and certain elements in the
Government service who are working hand in
glove with each other, are quietly and cleverly
conspiring to vitiate the healthy atmos-
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phere created by emergency.
underground political activities wl were
going on at the timethe Morcha
Government, are kept alive and are
going on. the drive to weed out
inefficient corrupt officials from the
public vice is said to have  been intensi
But, is there any  drive to weed those
Government  servants who directly and
indirectly involved or in league with anti-
national elem officials who are  class-
conscious, are, all the while, sitting  in
th< ministration  furstrating the ii
mentation of the programme and v ing
the effect of emergency, know and
intentionally?  Who will them out.
Who will curb them? will set them right?

Sir, this august House has e ed the
extension of the present t< Lok Sabha for
another year. W is because there is yet
an imp< need for continuing vigilance
i the forces of disruption and de sation in
the country. Sir, if the condition
prevailing in the ( ruled by a popular
government by an unchallengeable
powerful like Shrimati Indira Gandhi, v
talk of Gujarat where there is n lar
government and where the crats who are
hand in glove v reactionary forces,
who have sympathy for the political dete
who were and today are the sy sers of the
leaders of Janta Fro would control them.
Sir, it Ig take effective measures politic
ministratively and in the {sphere, to
revive the democrat Gujarat. Sir, the
public sentin having a popular
govemmen State are becoming stronger a
ger day by day. Under  th< stances,
any delay in doing prove disastrous.
Before the turns from bad to worse. | 1
quest the honourable Prime through
Shri Om Mehta to s popular government
is forr Once it is formed, | am sur will be
able to disturb the s am sure the popular
goverr
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[Shri Harisinh Bhagubava Mahida] tave no
stone unturned in satisfying le people, by
giving the people all the ains effected by
emergency and im- lementing the 20-
point revolutionary rogramme
successfully. Sir, | have ith in the
Central Government that ey would resolve
to usher in apopolar inistry in Gujarat very
soon. | also pe that they would frustrate the
ef- rts of those who are bent upon sub- rting
the effect of the = Emergency, iating the
effective implementation of i twenty-point
economic programme i damaging the
charismatic image of f leader, Shrimati
Indira Gandhi.

>nly one more point. The dispute regard
to the sharing of the waters the Narmada
river, which is inter-te in character, has
been pending the last so many years.
Sincere rts were made to resolve this dis-;
amicably by negotiations through good
offices of our Prime Minister imati Indira
Gandhi.  But unfortu->ly, the Opposition
parties like the gress (O) including the Janta
Front ies, created such an unhealthy at-
phere that P.M. got out of it and matter
was referred to the Tribu-Adjudication
proceedings are still inuing. 1 do not know
how many s it will take to resolve this dis-
The entire responsibility for delay and
the consequent unima-)le damage to the
nation, parti-ly to  Gujarat,  rests upon
the rs of the  Janata Front. How-1 would
request the Government ; that this dispute is
resolved as as possible so that the utilisation
i Narmada waters is no longer ip. |
would request the States ned to co-
operate with the Tribu-arriving at a
decision at the t.  But Sir, | am happy to
note 1 the  meantime, it has been i, at
the instance  of the hon. 'T of Agriculture
and lIrrigation, truct some projects in the
Nar-basin. Accordingly  Gujarat > ahead
with the construction of Heran, Rami and
Sukhi pro-iowever, all  these projects,
me, have not been taken up by arat
Government. | would re-
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quest tne Central Government to see that they
are taken up immediately so that this would
benefit the area which is quite backward
consisting mostly of scheduled tribe people.

Sir, in certain parts of the scarcity affected
districts of the State, farmers have been put to
great hardships, due to the instructions of the
State Government to adopt coercive measures
to recover the revenue dues accrued in the
past scarcity years. There are areas where
people have suffered continuously for the last
four or five years due to scarcity conditions.
They have lost everything during these hard
days. This year also, unfortunately, due to
very heavy rains, they have not been able to
cultivate or sow their lands. They are not able
to pay even the interest on the loan which they
have taken from the co-operative societies.
Under the circumstances, how would they be
able to pay the revenue dues of the past years?
I would request the Central Government to
advise the State Government to postpond, in
such areas, the recovery of the past dues for
three years and, thereafter, recover the dues
by ten yearly instalments.

MR. CHAIRMAN: Shri Jagannath Pahadia
may reply.

&t QETEENT el (IqT YR
1 @ wrzaen fafaer =@ a0
gI=g T g 1

(Interruptions)
SHRI OM PRAKASH TYAGI: He is hired
by the Ministry.
SHRI JAGANNATH PAHADIA: | am not
hired. I am a member of the Government.

! WAy : #arafa 7,
qerra fafrarr fagay @ fenam
¥ Af% a7 aza & wfaat ¥ AR A
) w9 A AT B WA 4TS qHA
wr frw | & aFY @t fr 3w am amt
Fr 9t f5 owifer gfee & g7t o W
¢ & sAF W wana gy s,
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SHRI MOHAMMAD YUNUS SA-LEEM
(Andhra Pradesh); All of them have gone
abroad, the Minister and the Deputy Minister,
both.

st wrerg ofrfear - wifs g
T AT ST HITN A HIT gAY A=A H
qAT T & ATTT AZA TATN AVT 9T
Fear € w1 2, 3% T19 qHY
wrv § fomey =3f 3w 37 gEr
TIFTGT g WAT § HIT 39 FT oF<
F 3% TA Floe.......

(inierrupuuns)

SHRI MOHAMMAD YUNUS SA-LEEM;
Sir, is it not fair on the part of the Finance
Ministry to fix the programme of the
Ministers in such a way that when, the
Parliament is in session none of them is
present in the House? | have no objection to
the reply being given by my learned friend
Mr. Palladia but many questions could be
raised in this House which are particularly
concerning the Finance Ministry, and it will
be very embarrassing for my learned friend to
reply to all such complicated questions. Sir, it
is for you to look after the interests of this

House because, after all, this House deserves
some consideration.

MR. CHAIRMAN: They did not know that
we are to sit today.

SHRI MOHAMMAD YUNUS SA-LEEM:
The Minister should have changed his
programme. He should have given priority to
Parliament work rather than proceed abroad
on a business trip.

MR. CHAIRMAN; It makes no difference.
SHRI MOHAMMAD YUNUS SA-
TLEEM- It makes a lot of difference.

W ST el ¢ wwTE o
¥7 frder ag & Frog ¥ et
e ¥ sagIEms O # 0@ WT
g g1 rsﬁ%mfmmfmﬁf
) For 21 AW FY AT A A
@ afum & faw w7 g of, gk
0831 RS.—2
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AT w0 A g et m fRRaw
#1, fomg § ataqT & fg mfemie w5
a5v @ o1 ag v enfirg w T
Tw #fT T 07 @ 2 FEw
aifg iz w gafirar € ) g ww
Fearas g Foawg osai & mafaa
awz w7 7 ¥ ar Tedy g7y § afz
7 a9 £91 37 § ¥ Bk w1 wmew
RECTE SFC AN ) Sl i (- O 0
WA Z G QAT HIE T T 1K A
F Af w A g fer | wwaAd
fafsm &l v s gFr @Y &
A & ¥ 33 &1 wfier & fog ot
qw femfadn T fa sT g T &
AT WT a7 A wEtET HA AT
AT & TfEm

SHRI MOHAMMAD YUNUS SA-LEEM:
There are precedents when even the Prime
Minister has changed her programme and
only on account of Parliament. There are
precedents when such a situation arose, when
the period of the Parliament Session was
extended and the Prime Minister changed her
programme.

qfﬁﬁ a1, s wagta faon -
AR § FAAT E i A4 T LA,
A S qam £33 § s oemma v

SHRI MOHAMMAD YUNUS SA-LEEM:
There we have no objection.
ut wnfr frawh o g9 e
gita gmrr wa wgfe S @r
339 ffier d narge fam 20
o g WA 2 | AT KT oo
gramd 1 W T3 I AT AT
gart Gy o5 ugt 757 1 wfaoy
¥ g7 a7 T OTT VAT |

Y W NS WA AT WA H
qr AT § 1 T wr Aar af
W Y wE )
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st ®yela q@dt - 5w oA
FrFmy e @l w72 % faw @
771 § % a7 w2 At &, A A E
T BIFT ZRIT AT %141 & | ENT g7
qrE TRT q1a0TH 7T v F oarifE
% ATET WA 9T § AEQ FIH R
TR & | qFT F AR <A@ TAT
T |
MR. CHAIRMAN: No further discussion,
please. He has written to me and :I have
allowed him. Let him speak because it is the
responsibility of one of the Ministers. Nobody
can say that such and such Minister should
only reply. The practice is that the Minister

pertaining to that Ministry should reply and
we will keep a note of that.

=t WW Lo, A4
faaaa =7 721 q1 ¢ gt faar
Fr w3 wom § 3fEF Ag wama
TifE T T2 7 Q7 Arvaar ¥ F%
AT7 & AAT B A0 FT T AR W
qqT T GAT AT AAT T £ AT Al
NE WA AT F T 0 A1 A7 =] TG AT
T £ 1 WA WAAT ATEdl w1 AL
AT T AT A AT A4 FTAT T A
1 & fa7 a1 T3a 2 A7 www
waAT TR A3 3T ¥
DR. M. R. VAYAS: This relates to
the political administration in Gujarat

and he will not reply to all political
questions,

MR. CHAIRMAN: The Minister is
on his legs. Lel him reply.
SHRI SANAT KUMAR RAHA: How

will he reply to the points relating to
the Home Department?

MR, CHAIRMAN: You will have to
hear the Minister, If  you are not
sallsfied, the Minister Mr. Om Mehta
will reply because most of the matiers
that have been raised relate to the Home
Department, Yes, vou can reply now.

Wl WA qgilyAr o e A4
A ey Ty Aasr o 3f fs faed
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fra wgdfa wew A w@W
weefa wrET T FGr @A A
qeE7 97 @t i aft wTar g
dw 5 a9 awr snqa # f wemfa
wEA agi #1477 foar my ) qg W=
faefy =T 77 Frdw wvr a1 faw
g7 &Y feafir aar G20 52 & vy o,
“orar-an a6y AT A w0 gl
A7 30 74 # faemEE 947 33 30
Lt T S EA R R R S E i E
adur v, fem we AW wrEoar
GRETIT 74T, WL ga e ghizm
¥ W AT ZH LA ATH AT SAASUHIT
HY ge fr 9@ & wrowi Fw feae
fam =g aFm St A Ay
A A g T Ay T9i 2 & iy vezafa
WHA F 9eR AT F79 7 /T
fR7 sf-ast et %77 awa =537 &1
feqfer war oy 1w awT At
nfrar faq #1 T8I T /@ amr &9
g wfgn 41 7 faqm s &
qzw W1 UCET T ofl €7, ®Uq
HYT auar @y 4. .

| wAree qrw (IEE o9AM) c
AT FZY I 7 & WA wwe ?

oY Ay ogfar - ¥ gw  fadr
Wagg s @ a e S0 ¥ g mw
W oagl AT wEAr | T #T FF
TFar  fF qrer @ 3| od A
o Fifaer A s faedr s Y
7% A9t 97 vepdw mEw e g
Fq nefy wa, ¥ fow 77 97
F1§ T 7F 3% aw A Y wd § o
magufege 3 39 o ar Gz
wigx &1 gfe 8 37 @1 Jdr odr
g AT zfe & 3 ar wenfew o
wr Zfrz & 37, @gr S avw wa &
T A S GY gal §, e
wfarmzar ) af @Y Fand
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¥, fawdi & Araq #, T F w #,
forer % wra} & g% F0AT A @ § 1
wafr & gmar § % wwar g fr
auRT #1 wifow @ fF o aw aar
MTyAT Taddz wqiiad gl g S,
9T 9FW T I F (A7 AT AL
TUAL AT T TGN § AT AFHITH
fafqa j3raq awa” 3@ 930 F oz
¥ Eaw agn & fr foaer waw 1
za wzw &1 fasm a9 wa Oz
At w41 g% 5 oaer F W g
FHE AT T FAw G A7 gEE
Far fr wdfr amdm wwew o £
frasr wira sneefer a9t & Ffr
3S 47 " w3 A7 AEEEAr g,
2 H17 wramEAr 729 97 6 sy
T F7 A Fw g0E WA

TN AFT § T A1A A w1 ¥
g% W17 gl 9T w1 W@ fE qEgE
ST viezfaer wgrear wmft #F s qdr
g @zt A7 FrorfasT F opad 77 qET
foar w1 A, 72 oF @ @i
AT gm A s frgas v qzag
i ¥ a gf A~ gafm T |
uF Fq ez i faar g 1 s F
g & za faafed # of= arfemt &1
frege fEarwar & 917 59 F o1y o1
gfame f5& 37 %1 wey 77 far
B A g A Fr wifow £ 7 G g fF
sradr afaat &t 97 wadw w1
T ;T T w1 wA 57 07 Ty afor
# 3F STIT AL qINF A 1 HG )
SHRT HIMMAT SINH (Gujarat):
The matter of serious coneern iz that
the murderer of this particular Presi-
dent of the municipality has not been

apprehended. The murder took place in
daylight,

&t WA qagfean © wiw a7 @
2 )
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st fgwma fag : o7 F7 aw
ot st qgifgar - #x fadea
fomr f aiw eafam frogare w2 far
v g

SHRI MOHAMMAD YUNUS BSA-
LEEM: I am very glad that the learn-
ed Finance Minister has come.

MR, CHAIRMAN:
wanted him to he here.

Because you

SHRI JAGANNATH PAHADIA: 1
have already told you kindly to listen
to me.

5@ TEATWIGE F®W w0 A0 T
Tt g€ 1 g famla® & 3o wrar
Fga1 warfam w@r grar gafed fx oz
&9 wg-fzs § | €F @ WG90
o g€ Fo ot | ot § wAwE R
#r feafg adr g€ & | 7w 7w far
wfofigeadie 1| gwmagfrag
feafs e g1, afes qar fx &%
Fer, 5 7% wiwferaar 7 feafy aumra
7@l gl aw 9F W g T
ST FT oedl TEY FAT AT |
W% # "' & AT WX uefa T8
g w4 fr gt sfafvsaar 51 fafa
wa g0 E & "7 q=i Wifa & AT
g 997 § W IFAT HI AT gE ALAK
FIN =@y TF4l 8, 7 g1 g2 AFIT
gar 51 9 fa st )

ar€ad W1 w1 779 §T ATAAIT
qRET T AT w1 gvwers fur
o feor W wew I 7 AT WA
waz & T B X% T R TAE W
WEF T G A4 g0 w1 gEen fwer
g whAl 9 99 @ fay wEws
T T WY qw qur g v wwa ®
FIEFATHT T S A JAT FT AZIFAT
FEl ¥ agmar I A qwErd €T
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| =T st qgitEAT]

77 geRTdY usfadt w g 797 &
AT AFTT faaar €7 97 3 7947 47
EERECI o L i A e i
T AT ER FT AT KT R A
7l o Fami g 977 &1 997 w7 7
atwr e gr b w0 wag w1 A
wE Zr | WE 97 fEOa A 67 91
3 AT WA g1, ME Al a9y
T FOT &1 AAE 41, Aq  HWH
faaes frar fv w15 7-8 #7007 =0T
T a7 4T g fygy Ay foww ara
FET 7§ TAF {YAT qAT |

HEETAT | 7 §F 419 &1 991 H
& 20 qEt wErw a7 AT ¥ IR A
foram st T 2, greif R4 %A A0
&I ATTAT H1 & fa Forgar &9 Forrar
STAT AT ATWAT ST I E | TR
T W18 #7159 T {4 @var 3 aEa
& & waer frar o wge A 7
HAT FY AT ¥ Ak H AR 6T AE AF
gremgaardl vz ava § fv wiform
THAG /T HT AT E H1E Hywray =7fam
9z 7 9% Wi frovody w0 @ oA
frsr sl five A #78 g7 avg A
HRFT G @1 § AT AAANG AERATAT
AT FOFTT F1 form  av frforse = &
TH AT FY QT HY STGAT | HAL TS
frova safe awgr mar g 41 9w
= AT STEAT |

Y ¥ i g agiferaw fafaeex
w1 qar 7 17 geamns fear 05 e
& AT qET 9T FIH g7 I & AT TTY
I FT AFAT B[ BAST ZAT
ELALIEC IR AT
frma &1 =9 o & frar s
=1fgT | TR TF W qa & fug
saerene G gurdr fasdr wt arfyw
1 &, faady A7 @ NG § IR
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7H S ¥ IS qrow F 9 oy
fr & & ST ag7 qIT A AGE WA
amEar § sawt g faer @@

AFE-AZT WS & AT F 17 47T
FTEA B WACATAT AEN & | WA AL
A ALFIT [T AT & {ATT FTH1T
T UT QA | ZHL AT T HORAT F A
HT O AT FIET AT B
TIHA AT A% TCATE | WIS FHifan
ATEE A HAATAT AT BT AAT A0 GAT |
TZi 7T AT & grafaw & are § =7
FT WS IAX ATL F AATH I WG § |

wAgT ®r F9T &7 a8 fy w00
FAAT K ATAT A WA | qE AR
FIGEFT FIAA H AT W07 & 77 7% 3
%9 7 g1 a § 1 wfET o ggare
w oz gr Pt w1 war & afgT o
a7 39w yIATe & fa|r w1 ST EAT
T AT EATE 1 IH A1q BT OCTH AV
w1 731 2 Far i e et % & Pt
AT GFET AT & a1 FawEr gyr srAv
=tfen qr 70 sagr wr g O S
M & q1F Fr 907 fa4T &1 gagr SmEr
TTH AT ST AT TRT W7 T STCAT |

T AR ¥ g frams Y
<=t &1 & forar warew 1 47
AT W A< arfs g 5w anw
FT TAAT g1 AT |

TEMIH AT & Ar I497 v B
AT F WET GIgET TEAHE qAIE
A qET  forg IEF et FreaTR)
§ ar ¥ gF wea & 1 oy oY I
vz i ge arfe fator 78 g1 e €1
1 48 AAATY 47 FF qaaa 1449
ATAFRT A5 L AT G § AT I A1
&1 wrfaw 7 v & fo s W



41 Gujarat Appropriation

foaaT wgar gw & =% A FY FfaT
X | AT A AT S w2y 3o
odY G Hen & 91 f5 medm A
wamifss gme § =q § | g w4l
S FTEA gERT ATE | EW WO
Fa 2 fw afgenr § wwiwsy g7 3" 7
qvwr 741 fadam fr w8 0 ez Aqre
qATS g 31T H Tma FI7 FL |

& WiqwT 37 ART AGT AAT F2AT
z atifx g3 75 3971 # faasr F=1
AT AT AR AT{RZ N FA WA T
arq & AAAT GEEA0 B IR FA
g 7w Fvar g froag 9 gwwe
AT ATAT & IAF( TG 9T F7 7T |

SHRI SANAT KUMAR RAHA: Mr.
Om Mehta should reply.

MR. CHAIRMAN: But he has repli-*d to
all the points.

SHRI SANAT KUMAR RAHA: Mr. Om
Mehta should clarify the position in regard to
the President's Rule there.

SHRI YOGENDRA MAKWANA,; Sir,
one issue | raised was about the Advocate-
General's dog, whether this dog ;also carries
out the essential duty of arguing the case of
Gujarat. Why is money spent on the air
travel of this dog while the Advocate-Gene-
ral travels from Ahmedabacl to Bombay and
from Bombay to Delhi? And two suites in
Ashoka Hotel are permanently reserved for
this Advocate-General.

MR. CHAIRMAN: Now, he has ex-
plained sufficiently. They will find out.

SHRI YOGENDRA MAKWANA: This
is a question involving money and in an
Appropriation Bill it is quite .appropriate to
raise it.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
OM MEHTA): Sir, | am sorry that | was not
here to listen to the debate; otherwise, |
would have replied to all the points myself.

MR. CHAIRMAN: But he has replied.

SHRI OM MEHTA,; It is the duty of any
Minister on behalf of the Government to
reply to the points which have been raised. |
am thankful to Mr. Pahadia for the eloquent
way in which he has replied to almost all the
points which were raised. About the murder
case. | would say that it is unfortunate that
after the Baroda Dynamite case, this murder
took place there, and that also in broad day-
light. The police is vigorously investigating
the whole thing. Already five persons have
been arrested. We do not know whether one
of them is the murderer or not, because that
will be known only after the final results of
the investigations. But | assure the House
that we will try our best to find out the
murderer. And those activities, whether
underground or overground, are going on in
Gujarat, they are taking place there.
Clandestine distribution of literature is also
there. We know about it. We wanted some
relaxation should be there and some people
who were earlier i arrested were also
released. In spite ! of that, we found that this
was not taken in the good spirit. Price rise
was one of the main reasons, due to which
on the Deepavali day not a single drop of
ground-nut oil was available because
hoarding was there. | am glad to say that the
administration took firm steps and conducted
a lot of raids. About 4511 raids have been
carried out since the President's rule was
promulgated and also 336 arrests have been
made; also 442 prosecutions and 47 de-
tentions under the MISA have been made. It
is only to see that the anti-social elements
which are there and which want to raise their
ugly heads do not i raise them and play
havoc with price ! and other things.
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[Shri Om Mehta]

About the implementation of the 20-point
programme, we are doing our best,
particularly in regard to the distribution of
house sites and other things. | assure the
House that at the proper time, whenever the
Government thinks it proper, there will be
popular rule there; we will not delay it for a
single day.

SHRI  YOGENDRA MAKWANA: In
regard to the Vice-Chanceller

MR. CHAIRMAN: You will get your
information regarding the dog. He has
replied. The question is:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the State
of Gujarat for the services of the financial
year 1976-77, as passed by the Lok Sabha, be
taken into consideration.” The motion was
adopted.

MR. CHAIRMAN; We shall now take up
clause-by-elause consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added, to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI JAGANNATH PAHADIA: Sir, |
move:
"That the Bill be returned.”

The question was put and the motion was
adopted.
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THE PONDICHERRY APPROPRIA-
TION (NO. 4) BILL, 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA); Sir, |
moved:

"That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consolidated Fund of
the Union territory of Pondicherry for the
services of the financial year 1976-77, as
passed by the Lok Sabha, be taken into
consideration."

The Bill is in respect of Supplementary
Demands of Rs. 14,000 charged on the
Consolidated Fund of the Union territory of
Pondicherry for the year 1976-77. Full
details have been given in the statement of
the Supplementary Demands laid on the
Table of the House on the 3rd November,
1976.

The question was proposed.

MR. CHAIRMAN: Nobody speaking?
Then, the question is:

"That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund of
the Union territory of Pondicrerry for the
services of the financial year 1976-77, as
passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

MR. CHAIRMAN: We shall now take up
clause-by-clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI JAGANNATH PAHADIA: |
move:

"That the Bill be returned."

The question was put and the motion
I was adopted.



